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CENTRAL Am1INIS1RATIVE TRIBUNAL 
ALL.Ai.ABAD BENgI, ALL~PBAD. 

Allahabad, this the 2 3rd day of April 2003. 

WORlM : HON. MR. JUSTICE. R.R.K. TRIVEDI, V. C. 

O. A. No .1254 · of 200Q 

J anazden Dubey s/0 L.ate Vishwanath Dubey R/0 Qr.No.39-,A, 

Railway Dairy Colony, Gorakhpur ••••• 

Counsel for applicant : Sri s. K. an. 
Versus 

• • • • • Applicant. 

L, Union of India through General Manager, Northem Eastern 

Railway, Gorakbpur. 

2. General Mamager (Personnel), N. E. Railway, Gorakhpur. 

3. Qlief .Engineer, Northeastern Railway, Gorakhpur. 

4. Assistant &igineer (General), Nortbeastem Railway, 

Gorakhpur ••••• Respondents. ••••• 

Counsel for respondents : Sri J. N. Singh. 

0 R D· E R ( ORAL) 
BY HCN. MR. JUSfICE R. R.K. TRIVEDI, V. f:. 

By this O.A. filed under section 19 of A. T. Act, 

1985, ,the applicant has challenged the order dated 22.9.20)0 

filed as Annexur~7 by which applicamt has been canmunicated 

that his a~plication for cancellation of the one set of his 

f i·rst cl ass pass, which was taken in excess by the applicant, 

bas not been excused by the General Manager and recovery of 
c/>: "'--- f 

Rs.18,21(/= bas been directed #r u,o.p fran his salary. 

2': The facts, in short, giving rise to the corrtzeversj 

are that at the relevant time, the applicant was serving as 

Bead Cl erk in the effice of Chief Pngineer, North Eastern 

Railway, Go;akhpur. The applicant· applied for issue of 

privilege pass for j euraey from .maw.rah to J amiu Tawi and 

back and· on the request of the applicant, first class pass 

No.235340 valid fran .13.11.1999 to 11.3.20(0 was issue.din 

favour of the applicant. A copy of the pass has been filed 

as hlnexure-1. It shows that the pass was for applicant, 
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his wife, two urm ar rde d daughters and two sons. The applicant 

ela:ims that on 19.11.1999 he applied for cancellation of the 

privilege pass No.235340 on the grouna that his mother and 

wife have fallen ill. On this application, a query was made 

by letter dated 29 .a.2000 f ran the office of General Manager 

(Personnel) to the affect (i) whether the wife of the applicant 

was actual! y ill when the pass was issued and ( ii) whether 

the emp!Gyee has filed any medical certifisate ta show the 

illness of his wife. The applicant was .required to sul:mit the 

evidence and explanation. ,Applicant submitted the medical 

certificate along with letter dated 14.9.2000. Thereafter 

the impugned erder dated 22.11.2000 was passed. The·grievanee 
. ~ ~ 

ef the applicant is that he has not been canmunicated ~ - 

any order containing reasons for not accepting the case of 

the applicant. The jmpugned order .,Annexure-1 does not discles 

any reason. 

3. Resisting the cl adm of the applicant, counter 

affidavit has been filed. Sri J .N. Singh has suJ:mitted that· 

application dated 19.11.1999 was not moved by the applicant 
,L:---. . ~ . 

at all and d's not available on record. Rel_iance has been 

pl aced on para 5 of the eounte.r. Learned counsel for the 

respondents has also submitted,. that in 1999, no pass was due 
.J--,~ '"''- . 

to applicant and passes were gotl;'y the applicant concealing 

the facts. However, along with the counter also, no o rdez 

passed by tbe General Manager disclosing reasons bas been 
' filed. Toe.re is no allegation on record that applicant used 

the privilege pass issued on 13.11.1999. It may be a tech­ 

nical mistake on his part that be applied for issue of the 

privilege pass though it was not due to him. It was nec e ss az 

to exanine whether the action of the applicant was bonaf ide 

or malafide. A detailed order was nec.essa.ry befo:1'e the 

applicant was saddled with tbe .responsibility of payment of 

Rs • .1.8214' =. 
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.Considering the total facts and pircumstances of 

the case,. in my opinion, this matter may be remitted back 
' .t e Ge[!eral Manager for reconsideration and for passing a 

detailed order after hearing the applicant. 
- 

5. · For the reasons sta.ted above this O.A. is partly 

allowed. The applicant iS given liberty to make a detailed 

representation before General Manager, North Eastern Bailway, 

Go,rekhpur. The representation if so filed within a month, 

it shall be considered and decided by a reasoned and detailed 

order within three month. ,As under the interjm order dated 

..lD.11.2000, the anount has not been recovered f ran the 

applicant, the ze covezy shall remain stayed for a period of 

six months or till the representation is decided which ever 

is earlier •. 

No order as to costs. 

l_-----:-z:::'\. ~ 
v. C. \ 

Asthana/ 
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